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No. 785(2)/LXXIX-V-1-18-1(ka)-26-17
Dated Lucknow, April 3,2018
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of thé following English translation of the Uttar Pradesh Sahakari Samiti
(Sanshodhan) Adhiniyam, 2017 (Uttar Pradesh Adhiniyam Sankhya 20 of 2018) as passed by the Uttar
Pradesh Legislature and assented to by the Governor on April 3, 2018.
THE UTTAR PRADESH CO-OPERATIVE SOCIETIES
(AMENDMENT) ACT, 2017
(U.P. ACTNO. 20 0F 2018)
[As passed by the Uttar Pradesh Legislature]
AN
AET
further to amend the Uttar Pradesh Co-operative Societies Act, 1965.

IT IS HEREBY enacted in the Sixty-eighth Year of the Republic of India as
follows:-

1. (1) This Act may be called the Uttar Pradesh Co-operative Societies Shert title
(Amendment) Act, 2017.
(2) It shall be deemed to have come into force on December 7, 2017.
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section 31-A

Repeal and
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2. In section 29 of the Uttar Pradesh Co-operative Societies Act, 1965
hereinafter referred to as the principal Act, after sub-section (4) the following sub-
sections shall be inserted, namely :-

"(4-A) Due to any reason, whatsoever, if members of the Management
Committee are not elected or could not get elected before expiry of its tenure
then the Management Committee shall cease to exist after expiry of its term
notwithstanding anything to the contrary in any other provision of this Act, or
the rules made thereunder or the bye-laws of the society.

(4-B) After the Management Committee ceases to exist under sub-section
(4-A) an interim Management Committee shall as soon as possible be
appointed by the Registrar for the Management of the Co-operative Society in
accordance with the provisions of this Act, the rules and the bye-laws of the
society. The Registrar shall have power to change the members of the interim
Management Committee or appoint a new interim Management Committee in
place thereof.

(4-C) The interim Management Committee appointed under sub-section
(4-B) shall exercise the powers and perform the functions of the Management
Committee under this Act subject to the directions given by the Registrar from
time to time.

(4-D) The interim Committee appointed under sub-section (4-B) shall
cease to exist after the expiry of six months from the date of its appointment or
reconstitution of the Management Committee after election thereof whichever
is earlier."

3. In section 31 of the principal Act, in sub-section (2) affer clause (g) the
following clause shall be inserted, namely :-

"(h) to determine the powers, duties and responsibilities of the employees
of the society including transfer, suspension and initiating of disciplinary
proceeding:

Provided that the provision of this clause shall apply only to the Secretary of

Central Society."

4. In section 31-A of the principal Act,—

(a) in sub-section (4) for the words" as may be provided in the rules and
the bye-laws of the society" the words "as may be provided in the rules" shall
be substituted ;

(b) after sub-section (4) the following sub-section shall be inserted,
namely :-

"(5) Notwithstanding anything to the contrary in any other provision
of this Act or the rules and regulations made thereunder and bye-laws of
society the Managing Director shall have power to transfer, suspend and
initiate disciplinary proceeding against the employees of the society."

5. (1) The Uttar Pradesh Co-operative Societies (Amendment) Ordinance,
2017 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
provisions of the principal Act as amended by the Ordinance referred to in sub-section
(1) shall be deemed to have been done or taken under the Corresponding provisions of
the principal Act as amended by this Act as if the provisions of this Act were in force
at all material times. i
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Co—operative Societies Act, 1965 (Act no. 11 of 1966) has been enacted to
consolidate and amend the laws relating to Co-operative Societies in Uttar Pradesh. It has been decided to

amend the said Act mainly to provide for,-

(a) ceasing the existence of a Management Committee on the expiry of its term even where
the Management Committee could not get elected before the expiry of its tenure for, any reason,
whatsoever;

(b) appointment of an interim Management Committee, by the Registrar for performing the
functions of the ceased Management Committee;

(c) empowering the Secretary of Central Society to determine the powers, duties and
responsibilities of the employees of the society including transfer, suspension and initiating of
disciplinary proceedings;

(d) empowering the Managing Director to transfer, suspend and initiate disciplinary
proceedings against the employees of the society.

Since the State Legislature was not in session and immediate legislative action was necessary to

implement the aforesaid decision, the Uttar Pradesh Co-operative Societies (Amendment) Ordinance, 2017
(U. P. Ordinance no. 5 of 2017 ) was promulgated by the Governor on December 7, 2017.

This Bill is introduced to replace the aforesaid Ordinance.

By order,
VIRENDRA KUMAR SRIVASTAVA,
Pramukh Sachiv.
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